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                                      REGISTRAR COURT. 2                        SECTION XI

                                  S U P R E M E C O U R T O F                  I N D I A
                                          RECORD OF PROCEEDINGS

                                           BEFORE THE REGISTRAR MR. M K HANJURA

     Petition(s) for Special Leave to Appeal (C)                              No(s).    31497/
2014

     MEHENDRA PANDIT (D) THRO. HIS LRS BADRI PANDEY                                   Petition
er(s)

                                                        VERSUS

     BABUA KOERI AND ORS                                                              Responde
nt(s)
     (with appln. (s) for c/delay in filing slp)

     Date : 06/08/2015 This petition was called on for hearing today.

     For Petitioner(s)
                                           Mr. Akhilesh Kumar Pandey,Adv.

     For Respondent(s)                    Mr. Ujjwal Pandey,Adv.
                                          Ms. Asha Gopalan Nair,Adv.

                             UPON hearing the counsel the Court made the following
                                                O R D E R

                         The office report indicates that the counter affidavit filed
     by the learned counsel for the respondent No.1 is defective. The
     learned                counsel    shall   within   a       period   of    four    weeks  
 cure    the
     defects whatever have been found in the said counter affidavit,
     failing which appropriate order shall follow on the next date.
     Service of notice is complete on the respondent Nos. 3,11,14,15 and
     16 but no one has entered appearance on their behalf.
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15:49:26 SCT             The office report further is that Respondent Nos. 4,5,6,8 and
Reason:

     10 refused to accept the service of notice issued to them.                               
        This
     refusal on their part constitutes proper service.
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      Respondent   Nos.   2,   7   and   9   are    reported    to   be   dead.    The
learned counsel for the petitioner shall within a period of four
weeks file    an application for substitution to bring on record the
Lrs of the said deceased respondents. The learned counsel for the



petitioner shall within the same period file the fresh particulars
of   the   respondent   Nos.   12,13     and   17    and   he   shall     also    take
appropriate steps for the service of notice to them.                       Dasti in
addition is permitted to be served through the District Court the
particulars of which shall be furnished by the learned counsel for
the petitioner within the period prescribed above.
      List again on 16.10.2015.

                                                                (M K HANJURA)
                                                                  Registrar
MG


